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. Apf‘!plicant (s) /D* K Soretsc -
"« Regpondent (8) = £2657 £ 28 . by

. . JAdvocate for Appllc:dnl,s (s) Mﬂ /3/< &W S ,Swn‘na Sty
> ALESS ‘to-Das - ‘

;. Acﬂ]jvocal,e for Respobdent (s) ’ .
A " L o= | .
| ﬁotes of the Registry % Date J Order of the Tribunal ‘
| o | h
1: This appicor - < in form-6.2001 ’ Heard Mr S. Sarma, learned .{
I|i bm. no’ = ; ‘a‘!i.on counsel for the applicant. Issue notice
::t':f'" b - (:?1«;1: as to why the application shall {xot
S .:. . 1{ Coi . . } o\ de be admitted. Returnable by six weeks. R
r& ‘ ‘.:"1 ; 0 éq, 7?3067 Also issue notice as to why the order . |
.1 | !! Dated... < » g - 7_0—0\}wa No.UBD/DIB/W C-01/2001/3620-3674. dated
/vp; E ‘ [( [. 21.5.2001, transferring the  applicant
A‘ * from Nagaon to Seppa shall not be
‘ . suspended, so far as the applicant is
L’?W S/)7L$ ’wa W concerned. Notice is returnable by three
I,AH.,aA /é‘-f 3 ﬂ‘7°ﬂ*“' eaﬂ) weeks. In the meantime the aforesaid
‘ ( 'J,Vru&v?—ﬂ‘ . _ _ order dated 21.5.2001 shall remain
/0:1 7 suspended so far as the applicant is
"\\"\1\‘6\ . concerned tll the returnable date. List
F' ' for furthef orders on 3.7.01. '
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03,0701 Mre AeDab Roy, learned SreCeGeSeCo for
<:%9>c55 U%MD&Q~{JA{E%7§74y

the raspondeants, requasta for thme to file
> 1 col? L5 . ‘
/(agzzn @ump@ 4704 written statemant. Four weaks time is allowad
4222¢¢vb _ to file written statemant, Intaerim order
A : . dated 5=6-2001 shall continus.
Jé::// | List on 3=8-2001 for orders.
937{07 t C.KV&ALLA0$V\\9
Membar '
24‘;T31 List on 26/9/01 to enabls the respondsnts
\ | to file written statement,
No- \KYF;¥¥QN¥ @¥°&£QW“1°“Fv - The interim order dated 5-6-01 shall
Wirn Bory 5iles). . continues, . .
%/\ o o L\"’V
' P : SR Vice=Chajirman
~ i ' :
' mb
-
26.9.01 List again on 21.11.01 to enable
the respondents to file written state-
Ondin oMd ﬁﬁ@%@{ ment . |
= Commammi ented ,W,Q Interim order dated 5.6.01 shall
e foandies Co - |
. SR _ continue.
VWl My ' | |
dd ]
—.- ;27'ﬁ67 o . PG ‘ | _ ) '
S : }
0 MO Wor e 2} od-e vt
A baeny sl |
SR 21.11.01 Written statement . has been filed. List
1%?; ‘ - f'“”’ the matter for‘hearing on 19.12.2001. 1In
izﬁq\(O\ ' o " the meantime ' ' the applicant may file

rejoinder if any.
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| 0.A.214/2001 M
| Notes of the Registry |  Date ~ " Order of the Tribunal .
E ¥ - i n"'ﬁ S S
% ‘ﬁ .15.1L2002‘3 Mr.U.K.Nair makes a request
i % 1 . on behalf of Mr.S.Sarma, learned .
counsel for the applicantf for a
: short ad journment. Mr .A.Deb ROy,
}; ! learned 8r.C.G.S.C., has no ob jec~
: } tion.
b 21 Prayer accepted. List the
| | é case for Mearing on 30.1.2002.
I | : el
J |G
il - bb 1
;30.1.02‘ ;  Hgmﬁhﬁaéﬁiééﬁhed counsel
;} : | 'prays for adjournment on behalf
? 'of Mr,9 .Sarma learned counsel
¥ 'for the applicant and submits
f ‘that he is unable to attend the
% -Qourt to=~day due to his pérsonaL;
| difficulty. Mr.A.Deb Roy, Sr.
; CeGeSeCo has no objection, List
: ‘on 843,02 for hearinge ‘
| C UAL\M\,
: : Member
WL Uun heenm Aflesd, S
; | f8¢3.02 Mr. S.Sarma, learned counsel
| ) : dé¢ for the applicant prays for .
: L@r3f05~ ‘ ‘ad journment on the ground that
: f there is a development in the
j ?{ fﬂatter.-Prayer for adjournment is
a allowed. List on 20.3.2002 for
E d } ;hearing. |
|
; | (U
% ; Member
. mb
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C.A. 214/2001 -
; oy
Notes of £h’e' Reglstry b ' -;Da{é L o Orcder of ther Tribunal
WM {;120.3.02 . Heard ccunsel for the parties.
- “'Hearing concluded. Judgment delivered
. * in open Court, kept in separate
//"5 . isheets .
3”’\‘\ . : The applicaticon is dismissed
. . : ‘in terms of the order. No order as
. .. . 'tc costs.
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Whether Reporters of 1omal
judgrqent -?

To L€ referred t, the Repor:

20.3.2002,
Date of DeCiSion""""""

Petitioner(S)

..—;...».—.u:ua.:mmacam:.neva—an—

S e e L «~ Advocate for the
Petitioner(s

= e e e ~Resrondent.(! -)

T e e e o LAdvOcRL e for the
Respondent { )

MR K.KoSHARMA, ADMINISTRATTVE MEYRER

Papers may be allowed to see the

cer or not 2

Whether>their Lordships wish to see tne'fair 2Cpy Of the Jdndument

Whethér the Judgment jis to ke circulated tc the other Benches ?

Judgment delivered by Hon'ble Member(A) (C-(/Lﬂtéw\:k
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"CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
. Original Application No. 214 of 2001.

Pate of Crder : This the 20th Day of March,2002.

" The Hon'ble Mr K.K.Sharma, Administrative Member .

shri padma Kanta Saikia,

" Khalasi- (W/C) in Central Water

Commission (D) (S) K Sub Division,
CWC, Nagaocn, Assam. « « o Applicant

By Advocate Sri S.Sarma.

- Versus =

1. Union of India,
represented by the Secretary tc
the Govt. of India, Ministry of
Water Resources, New Delhi-l.

2. The Superintending Engineer,
Central water Commission,
Hydrological Observation Circle,
Guwahati-24.

3. The Executive Engineer,
Upper Brahmaputra Division,
P.0. Central Revenue Building,
Dibrugarh-3.
4. The Asstt.Executive Engineer
D S.,K Sub Division,
CWC, Nagaon. e + « Respondents.

By Advocate Sri A.Deb Roy,Sr.C.G.S.C.

K K . SHARMA ,MEMBER(A)

This applicaticn is made against the impugned crder
of transfer dated 21.5.2001 transferring the applicant from
D.S.K.Sub Divisioh. CWC, Nagaon to Seppa (A.P). The applicant
is working as a kKhalasli in the office of Assistant Executive
Engineer, D (S) K Sub-Division, CWC, Nagaon. The agpplicant
joined the present place of posting only on 3.7.98. It is
stated that the persons senior to the applicant are still
continuing in the office. It is stated that the applicant
is suffering from T.B and his wife 1is in adVancedstagé cof
Pregnancy. He made a representation on 31.5.2001 which

remains undisposed till filing of this application. The



k applicant claims that as per the Government notification

persons holding the post of Group ‘C' and 'D' shculd not

be transferred. The transfer order is challenged on the

| ground that it is violative of the guidelines issued by
? the department.

i 2. The respondents have filed written statement

% ? stating that Upper Brahmaputra Division, CWC, Dibrugarh is

| entrusteqvwiﬁh the r98ponsibility of flood forecasting work.
fﬁsq@rdtng&ﬁ‘WOrk programme is drawn before onset of monsoon
every year. Work planning and programme is to post more

j ménpower to tackle the strategic sites depending upon the

@ location and their importance. The sgpplicant is one of the

work charged Khalasi out cf 23 gtransﬁetredgﬁﬂuxfﬁgdu:ing

|
H May, 2001 under this Divisicn. Mr A.Deb Roy, 1earned Sr..

j : not'

P C.G.S.C submitted that the department was x/ aware that
b A

o the applicantVMQ suffering from T.B. The certificate filed
o certificate
| by the applicant alongwith O.AASdated 29.5. 200%£regarding
: : ‘obtained

his illness and suffering from T.B was/only after the

j § transfer order. According to Mr Deb Roynthe applicant has
g | been transferred in the administrative exigencies and in

| the interest of forecasting work. The transfer order has

. not been made with any mala fide intention. It is stated

i that the transfer and posting fules are not applicable

in the case of work charged establishment. The applicant

has not been subjecﬁed to frequent transfers and has been
posted to nearby site of his home town. The applicant is

holding the post of work charged Khalasi and assigned the

f duties of Gauge Cbservaticns at Flood Forecasting and

E |  Hydrological observation sites. Representation of the

i applicant was sent for consideration to Superintending

| f Engineer, CWC, Guwahati on 16.6.2001. The transier has nbt

. been made with any intention to harrass the applicant but

AW et
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for administrative convenience. Two pending medical bills

referred to in the C.A. do not pertain to the applicant for

‘his illness, both are awaiting clarification as per rulese.

3. 1 have heard Mr S.5arma, learned ccunsel for the
applicant ahdl¥n A.Deb Roy, learned Sr.c.G.s.C for the
respondents at length. It is not a case that the applicant
has been singled cut in the transfer order dated 21.5.2001.
23 workers have been affected by the transfer order. From
the facts stated by the respondents it is clear thét the
nature of work of the applicant.is such that gtich depends
on importance of work at different sites. The respondents
had found thét work at Nagaon wWas no?Zimportant as at Seppa.
Against the requirement of 3 work charged Khalasis only one .
Khalasi Was available at Seppa. In such circumstances the
transfer of the applicant cannot be considered as illegal.
[\ha g

Transfer has been made jar administrative convenience. NO

illegality or mala fide is found in the transfer order.

The applicaticn is accordingly dismissed. There shall,

however, be nc order as to ccsts.

\4\,\(353' :
( K.K.SHAKEX}%p7“

ADMINISTRATIVE MEMBER
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THE CENTRAL ADMINISTRATIVE TRIEUNAL:GUNAHATI EENCH

- - GUWAHATI =~ - % _ _

{Application under SGection 19 of the Central
Administration Tribunal Act, 98%;

HETWEEN

1o Bri Padms Kanta Saikia, _
khalasi W70 in Central Water
CCommission (D) (S) K Sub~division,
CWC MNagaon, Assam. ‘

AND

L. The Union of Indiz, represented bry
the Secretary to the Government of
Incia. Mindstry cof Water
Resources, MNew Deihi-i,

i

The SBuperintending Engireer, Central
Water Commission, . Mydrological
Observation Circle, Mabin Magar,
Janapath, Buwahati-24,

f_ e

S The Executive Engineer, Upper
Brahmaputra Division, P.0O. Central
Revenue Building, Dibrugarh-3,

4. The Assth. Executive Engineer, I (5)
B SBub-divigicn, . Centraly Water

Commission, Magaon.

e wn REespondents

RDETAILES OF APPLICATION

Lo PARTICULARS aF THE ORDER  AEATNST WHIOH THE
APPLICATION I8 MADE

“The  instant - espplication has beem  filed bry  the

Applicant ahaii@hging the order vide Neo.o UED/DIR/WC-

LSRG S REREE6T48 dated 21.5,2081 ilssued bry the

Executive Engineer, CW, by which the Applicant is

sought to be transferred to Seppa (A.P.)

o JURIGDICTION OF THE TRIBUNAL s
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The applicant declares that the subject matter in

Apams HOE TR
RRLE AL

reapect of which the application is made is within  the

Jurisdiction of this Hon'hile Tribunal.

ot
]
n

e
Ju—
i
—f
o
o
L1 4

The applicant further declare that the application
ig  within  the limitation period prescribed ungder

Bection 21 of the Admirnistrative Tribunzle fAct, 1985,

4. FACTS OF THE CASE

4,3 That the present Applicant has preferred this 0OA
challenging the legality and valédity af the order vide

Mere UBD/DIRAWC-81/2805/73 -5 74.ﬁatad 18,208l dssued

£ the Execubtive Engineer, CWC by which he has heen
¥ 5

sought  to be transferred to Beppa {(ALP.)  from his

present plave of posting. The Applicant presently

cholding the post of Ehalasi in the office of the Asstt,

—

Executive Engineer, D {(8) ¥ sub-divieion QWO MNagaw.

The post of khalazi is the lowest stratum of post  in

i

the =aid office and as per various guidelines it has

‘been emphasised that holders of Gr-D & O should not  be

made to transfer from one placm'ta anmtﬁer@ In  the
pregeéﬁ case the Qppiicaht'mhw has been sublected +to
fr@qgent traﬁﬁf@r‘ without any basis  snd o mifhmut
foallowing the ufficial procedures. The Applicant jcined

the present place of posting only on 3.7.98  and  the

Respondents by dssuing  the impugned order dated

21.3.2601 pow sought  to transfer  the BApplicant  to

3!

seppa. It is noteworthy to mention here thst persons

senior  to o the Applicant {longest stayee) are still
z'/—_'_ﬁ

continuing in the office and that apart nohody bas been

posted  in place of the  Applicant. e Applicant .
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wd

presently . suffering from T.BE. and his wife is in  the

advance stage of pregnancy and therefore at any cost he

is unable. to carry out the order of transfer. It is

noteworthy to mention her that the present Applicant
has been  subjected to freguent transfer and  bheing & .
group-D employee he is suffering from tremendous

financial Rardship. Highlighting his GrievenCes

=

Applicant preferred 38 representation dated 31.3.2031

———

but same is yet to be disposed of. Situated thus, the
Applicant  having no other alternative has come before

thie HMan'hle Tribunal seeling an 2ppropriste relief.

This dis  the orux of the matter for which the
applicant has preferred the present spplication seeking.

guashing of order dated 21.5.2881 transferring the

Applicant from Nagaon to Seppa (A.P.)

4.2  That the Applicant is a citizen of India ang as
such he ds entitled to all the rights and privileges
as guaranteed under the Constitution of Indis and  lauws

framed theresunder,

4.3 That the Applicant presently is holding the post of
* . r“—"'—-\‘ .

Khalasi under the work charged establishment in  the

aoffice wf the Asstt. Executive Engineer, WD Nagaon.

——————

Earlier the fApplicant was working in the GhBRT —Site,
Jogibhekat - Gaon from Dec 1995 to July 1998 ang he was
transferred to Nagaon Bub-division from July 1998 vide

arn order dated 2.7.98. The zforesaid arder dseted 2.7.982

has been approved by the Execoutive Engineer vide his

letter dated 39.7.98 and ti11 date he has been  serving
4 Lt

in the present place of posting.



Coplies of the orders dated 2.7.98 and 3Z8.7.98 are

annexend herewith and marked as AnnPevure~1 & %

respectively. o

4.4 Thet surprising snough the Respordents i.e. the
EM@CUt{V@ Engineer issued an order vide No. UBD/DIBR/WC-
W1/2081 /5 EQFE&?4 cdated 21.5.2081 by which the present
&pp“iéant has émught tao be transferred from Nagaon vtm
SGeppa (AP, Immediately on receipt of the sazid order
of transfer the Applicant preferred a  representation

dated 31.5.2881 highlighting his grievances with a

further prayer to modify the transfer order.

oo

Copies of the impugned order dated Z1.%.7931  and

the representation dated I1.5.2¢81 are annesed

——

herewith and narked as  Annexure- 3 4 &

respectively.

4.5 That the Applicant in his Annexure—4 renresentation

dated 31.3. has highlighted the fact. thit he has

been %uffering from T.B. and it would be difficult For
Mim to join any high attitude station iihé Bepna (A.P.)
The Applicant has also highlighted the fact fthat hie
wifﬂ iﬁ in ad?ama@ﬁ stage of pregnancy and for what .he

prayed for modificetion of the dimpugned transfer aorder.

It ie naoteworthy to mention here that the

representation preferred by the Applicant is vet to bhe

disposed of.

The Applicant craves  leave of  the Har 'bile
Tribunal to  produce the relevant medical

documents st the time of hearing of the case.



.

4.4 That the Applicant begs to state that as per . the

various  Government notifications neormally the holders

of  group-C &% D posts showld not be subjected  to
transfer but in the instant case tha.ﬁpplicant haaihwan
made to suffer from various hawaﬁﬁmgnt; It is pertinent
(e} m@ﬁtiwn_ hevre that inspite of the said Government
notifications restricting the transfer 'Qf low paid
group~C % D staff the Respondents Aave issued transfer
ﬂrderﬁ .by which the present Applicant has been

subjected to freguent transfer.

4.7 That the Applicant begs to wstate that the

Respondents have acted illegally in issuwing  the

impugned  transfer order dated 21.5.76681 viwlating» the
professed norms. Normally in every C@ntréi va&rnment
affices é@rtain guidelines are maintained to étreémiine
the process of transfer of the employee. ﬁ@@dle&ﬁ to
say here that in the office of the Respondents also
there are guidelines in which it has been aategmrim#ily

mentioned that the longest stay of an unit  should. be -

transferred first But in the present case the Applicant

who  has  only completed Z yvears of service has heen

sought  to be transferred ignoring the ¢ af  the

ii
By
if
[

employees who Qg . working since 1982 in  the same

e

station. The aforesaid fac

> emakes malafide on the part

af the Respondents and on this score slone the impugned

order dated 21.5.2001 is liable to be set aside and

aquashed,

1

tate that the

i
2

4.8 That the Applicant  begs  to

Respondents knowing fully well the health condition of



the present Applicant have issued the order of transfer

that too & place of high siriate restrietion so far it

relates to T.R. patients are concerned. As stated above
: | ' |

there has Dbeen 2 series of incidents By which  Lhe

"—"—‘-—\\“ﬁ_\

present Applicant has beer harashed. In this connection

mention may be made of twe medical hills whith are yet

to be reimbursed to the present Applicant.

v

Copies of the bills dated 7.4.26080 and 2.3.76831

are annexed herewith and msrked as Anpexure- 5 %

& respectively.

4.9 That the Applicant begs to state that immediately
after receipt of the impugred order dated 21.5.78681 the

Gpplicant  preferred a representation dated 351.%.7681

-~

which is  yet to be disposed of. [t is noteworthy o

mertion here that the Respondents have not velt dssued

cany  releasing order to the pressnt fpplicant Moawever,

bhe  Applicant  apprehence  that at sy moment the

Hl

Respondents may issue the releasine ardaer. It i
3 _ #: |

further stated that the Applicant is continuing in  his

ﬁPeﬁ@ﬂt.‘pl$EE'Qf-p05tiﬁg till date in absence of any

such  releasing order. It is therefore Cthe Applicant

prays before this Hon'ble Tribunal for an interim order

directing the Respondents not to transfer the Applicant

e

ot

by susperiding the operation of the impugned order dated
E3.0EH3L during the pendency of the 0OA. In case +the
Hon'Ble Tribunal does not pass any such interim order

pratecting the service interest of the Applicant, the

Applicant will suffer irreparable loss and IR Jury .
o b,

4,38 That this application has been filed bonafide ard

ra



to secure the ends of justice.

-

n

d. GROUNDE FOR RELIEF WITH LEGAL PROVISIONS

S.1 Far  that in  any view of the natter the

action/inaction on the part of the Hesporndents are not

sustainable in the eye of law and same are lizhle to be

set aside and guashed.

G.2  For that the fpplicant being a low paid employves
ought not to have subiected to any sort of traﬁgfﬁr' B
has Dbeen - sought  to be dén@ in the present oase hy
isauing the impugmﬁd order dated 21.3.2881 viclating
various guidelines issued by the concerned Ministry

from time to time and on this core aslone the impugned

crder is liable to be set asmide and guashed,

G.3 0 For that the Respondents being & model emplover

ought €0 have look into the welfare of the employees

more particularly the emplovee like present fApplicant

who o forms the lower stratum of the office and having

nat  done so  the entire action on  the part  of  the
. .

Respondents are liable to be set aside and quashed.

Ha.4 For that there peing vaTious guidelines

streamlining the process/procedure of btransfer and  the

L

Haﬁpmmd%ntﬁ being part. and #armei o f the salid
prucegﬁ/gramticw mught‘té Mave took into ;mnaideratiﬂn
all  the aspect of the matter hefore igauing the
impugned  order which is going to eff&c% goversely to

the preseént Applicant.

d.3  For  that in any view of the matter the impuagned



4

actionsinaction ¢ af  the

2

o the part

liable to be set zside and guashed.

The applicants orave leave of

Tribunal to advence more grounds bobh le

factusl at the time of hearing of this

& RETAILS (e REMEDIES

Respaondents

e
i
i

this

Hon '§1%

20yl well  as

CHEES .

EXHAUSTED :

The appliuéﬁt decliares that they

alternﬁ ive and efficacious remedy ex

filing this application. They are seek

immediate relief.

7. MATTERS NOT PREVIOUSLY FILED

LI PENDING

have

cépt bry of

wEY

ing urgent and

BEFORE  ANY

S OTHER COURT 2

The _appiicgnt further declare
abplication, writ petition or suit in
subrject M“tter. of the inmstant applic
'befmré any ather Court, Authority. &I
the 'Hmﬁ’hIE’ Tribunal nor any such
petition or sult is pending hefore

RELIEFS SOUBHT FOR &

ﬁﬂ

Under  the facts and cirg

the aﬁﬁlicantﬁ‘pray that this égpi?czfl

recoards  be called for and notice be

respondents to show cause as bto why the

epplication shouwld not be g

- for o in this
hearing the parties and on perusal of
pleased to grant the following reliefs

.1 To set aside and gquash the impugn

iy obther Hench

gpplication,

umstances

that no  other
respect of the
ation dis  filed

of

writ

any of them

stated ashave,

o be  admitbed,
issued . to  the
reliefs sought

ranted and upon

the records, _be
ed order dated



21.5.2aE1 .

8.2 To direct the Respondents to allow the Applicant to
‘resuwne his duty and to allow him to draw his salary in

his present place of posting.

{ Yo

{ 8.3 To airect the Respondents to settle the medical
( . .
bills wof the Applicant.

B.4 Cost of the application.

8.5 Any other relief/reliefs to which the applicant is
entitled to and as may be deemed fit and proper by the

Hom 'Ble Tribunal.

9. INTERIM ORDER PRAYED FOR

During the pendency of éhe’Dﬁ the fApplicant prays
for an interim ardeﬁ directing the Respondents not to
transfer him  from his present place of post by
suspernding the oberatian mf the impugned order dated
21.9.2¢631 and to allow him to perform his duties with a

further direction to pay his salary.
1;3! ® R & ¢ & & F R R

. ' C The application is filed'thrwugh Advocate.
)

' AN 1. PARTICULARS OF THE 1.P,0.

W M{Qs\é’(i) 1.p.0. No. : 6G& Ta2089
o3 T Qi) Date . 9512w
SE> - iii) Payabie at @ Guwahati.

kucg

X

12. LIST OF ENCLOSURES :

As stated in the Indeu.
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VERIFICATION

I, &hri Padme Hantas Baikisz, son of Sri Thagiram

Saikia, aged about 3% y@argg at mreasﬁt'.wmrkiﬂg an
Khalasi, Work .Cﬁarged at the office of the Assti,
Executive Enginesr, D {5 By Sub;diviﬁimn CWZ, Magaon,
do herehby ﬁmlemnly affirm and verify that conversant

with the facts and circumstances af the case, I am

competent to verify this caze and the statements made

in paragraphs (-3 42 .‘!“Cl.‘lfz-’fl 49,008 £ &% 12

are true  to my knowledge ; those made  in paragraphs

Q4. 4'a-4s5  bg - , are  Lrue to my

'y

i

wint

o
HH
e
-
]
3
b

information derived from records and the -

humizle submissions before this Hon"ble Tribunal.

Ard I sign this verification on this the 4&@ th

day of June 2981,

Oudma kootn Sooni
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D |
/%4” .l _ ~ - | ANKEXURE - L
WA fprn sy ersae Mo, D(E)KED/ [6 @) 28] Tbe Z Y
é?‘ ~ ‘i i Gerornmont ef Indla ' S
, | D({8)K Sub-Diy%Bian, owce, -

. i N 0y
. thve Ne, 322779, Hagoon (Assam),

Dyteq Gflfl /1998,

OFFICK ORDER

The ghifting ¢f Head Quater in respact &f Shrd
P.X. Saikia, W/C Fhalael frem GDSWQ Site, Jaribhakat Gain
te D(SYK Sub-Di-isien, CWC, Wapasn 15 hereby accwrdsd at
his ewn interest w.e,f. 03,07, 1298 (Felad,
| e, will ret pet Th, DA, ete. fer shifting of hd xt
Hewd Quater,

0¢ Oq.fj o
Apgistant Edecutive Dnginecr
D(S)K Sub-Divisiorn,CWC Nasnin?

W e VY 2 e WS e B GBS et O B n.h-»u--&y-.o-..'guc—t\nl'mnﬂw

- Dapy fervavded for infermatisn & nacessary asctien te 1~
1) i The Exacutive Eagineer, U.D.Dlvicien, CWC, Dibwagarh
| with referunce tothis affice lotter No,D(E)-Ksh/hAG/
145 /4151708740 dated 17.044 1998, Ne cess Q??nﬂﬂz
| Eove.
2): The Juvder Enplneer, GDSWQ Slte, Jagibhakat Cadén with
~reference te his letier We, TB/T77/E-2/98/60 dt, 16,0450

. Snri P.¥.Saikia, W/0 ¥halasi may plemse ho releasad &n
02,07,1993 (A.N,) pesiti-sly,

3)7 Shri P.Y.Salllc W/C ¥halasi (Threush T.E.(CL-11), CHG,
. Jagibhakat Geend .

1

4) Copy te PF Ya.51.

5) The isstt. Account Officer, UED C.y.C. Dibrugarh
E bL' .

i -
‘noan K\FQ?,‘\‘[“:}“‘
[y

/dvocstés

B ¢ u]
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PHONS ¢ 207 Y o
F

GRAM : FORECA ST,

GOVERNMENT O} INDIA
CENTRAL WATER COMMISSION
UPPER BRAHMAPUTRA DIVISION
P.O.CENTRAL REVENUE BUTID ING

DIBRUGARH=8 97003
' . ™ A
S N0, UBD/Dib/wC-1/ “—\‘S\L . Dated,Dibrugarh. ghaﬂ_ﬁf‘° \ C /9,
ty / '-".;'_v"'u-"'? (:‘
' To, I 3 NN l'”(‘ '\\
° [ '(’l’.ﬁ," N

’ .4 “‘t'..} :’
v/ The Asstt.Ex,.Engineer, %! Lovi, v "‘Z.f"f - f
D(S)K Sub-Division,Cwc,\g' Pr- .| (v, i

Nagaon.

A\ Mg, .. ey ‘e
N AR SR
@ 1 [] _,’ V:/
. Hoomom o Ty
Sub = Transfur of shri Pok o S ik 1&*‘-!4{‘“1(!14:1&5{
from GDSWQ site Jagibhakatgaon €6~D(S)K
Sub=D iy ision,CwC,Nagaon = regard ing, t
Ref -

Your letter No.D(S)KkSD/16 (B) /WC=T /98 /160-64
dated 2,7.98,

The transfer of Shri P,K,S5alkia,w/l Kpalasi fr,
dkatgaon to ER® D(S)K'Sub-DiVision,ChC,Nugaoﬁ
der reference is

NN
jﬁw a md‘l’/’
| 20|98
; ( K, c, Halder )
it | IL/C Executive Englneer
o
3
?.V’_ .,/,".(L
/KO
) \\,\'3, '
(\'mn‘, //
v
!
|
|
p«.‘r@s’;:,fi

(S P
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1
PRORE sza )
NOVERHIENT DF INDIA ¥ :
CENTRAL WATER CCMMIRSTON S
UPPER BRAHHMAPUTRA DEVISION ‘ B 4 i
7 | PLOLCENTRAL REVERUE RUFLDING i
H ‘ DIPRUGARH - 786003 D
;& o é
i C - g - - %E : l
/ NO. Um)/?)ln/wv nt/2001/ {,\\)’/\ @ - },) \ 3\\\ Dated, bibrugarh Lh(?__ ﬁ‘Y /’z J\ ,S \ '. 'P
i — " OFFICE ORDER A
l N
! The following staff horne on Work Charged establishment of U.B. Division, | ? -
CHC Dirruganh are hereby transferred with immediate effect % 5 o
L s
R T e e e e e ————— . .
S1.} Name f Designation i Present place | Posting on ! Remarks E i o
No. | i ! of working ! transfer ! é | i
1. Sh. L.n fharu W/S Gr.11 Daporlro Chouldhowaghat Own Cost ; :
i -
- . . {1 r
2. Sh. g.K.Das,W/S Gr.111 H.T.Road X%-ing Udaipur Own Cost ; ; §
l ' Ranganadi. ' 1 ;
! : i :
3. dh. ﬂ.ﬂnuwal,Khnlnnl Bihnbar Wdalpur Own Cost 5 :
i . } i
4. 8h. dajen Kalita,W/g.11 Jiadha) Dhenaji 65 Hile,Siana Public Interest -
’ (2 years tenure) i :
5. 8h, ﬁ H.Lohar, Khalasi Jiadhatmukh aporizo - do - !
i . ) ' ( :
h, 3h. iK AR, Khalasi Jiadhal Dhemaji 65 Mile,Siang - do - v
| y
7. Sh. Nipnl Sharma, Rhalasi Radal ighat Kah - do - ¢ f
‘ E
A, Bh., H.P.Imtra,Khalaai Udaipnur Rihubar Own cost § i
i t i
9. Sh. Q. ban, W/8 oy 111 T Hargher fla Miblic Intoerest 'i ;
10.8h., UK. DA, W/ ar 111 bholla Subansirci Sub- Public Interest. 1 "
Nivn.,Haharlagun 3 _
11.8h. M.M.Das,Khalasi Maramtul Jagibhakalgaon  Own Cost % -
12,80, Ramand Rajlomar, Khi, 'agibhakatgacen  Dhavamtnl Public Interest ‘
Y
13.8h. S.1mukayastha,W/S. 11 Udaipur U.B.Sub-Divn. Own Cost ;
No.I,Dibrugarh j; :
14,80, Sobin Gandhiya, M/8. 1101 H.T.Road X-ing Dholla ' Own cost ﬂ
Ranganadj §
.:"
15.80h, Alul PhﬂSnnmn,w/S.lll D(S)K Sub-Nivn. Seppa Public Interest 3 » b
(We L, Hagaon ‘3 :
S
) 1 o
16,00, Pancham Nopa Bhad o .0 Sah Divp, PETTighat Public Interaost ) )
‘ Mo 1 b ngah L i
' .: 3
17.8h. Chamwdreswar Das,Khalasi nNilliaghat © Beokajan Own Lost ; . J?
LT I o

5/" T \\ A Contd. page No. ? . .
\\*“) ////[ “\ fﬁ‘"@s . | y
T
(2)

Attosted
/0‘}@9/7

Ao cgle.

Ve
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s s i - p—————t e e+ e .

BOLD(S ) KSD/MAG/16(B)ME-T/20017 [t atey /s

1§ e ANNEXURE = 3 %
RN
/‘a\\)%
(R
- 2 -
91.] Hame & Designation ! Present place | Posting on | Remarks
No. | ! of working ! trangfer ! :
——————— l{'".“"‘"“""“‘“"""““"‘""".‘ __________________ A____......__..__....__.....'.'..‘..'.._..

i
18.8h. Krishna Dey,Khalasi Golaghat ' Bokajan Public Intéreb
19.8h. Padmakanta Saikia,Khatasl D(9)K Sub-Divn. Seppa Publlc.InEerés

N ! =" CHC, Nagaon _—

] ¢ .
20.3h, Rkjen Das,W/S Gr.I11 Bokajan Golaghat Own Cost
21.8h. ULC.Gogol,W/ﬂ dr. 11 Kahu Badatighat Own Cost

i
ZZ.Sh.’Pfadip Baruah,W/S.11 Subansiri Sub- Dholla  Own Cost

; hivn.Naharlagun

i
23.8h. M. N.Gogoi,W/8, 11 U.B.Sub-Divn.  Bhomoraguri Public Interes

No. 11, Jorkat

UM ST M S Mt el msime fnes mfm Lo e ee s hs o n e hn e el e e e e Y A e em am e e ad e b e = e e s A A Ma e e e e e - e b me

The persons at S1.Mo.4,5 & 6 presently posted at the gauge sites at Ji
Dhemaji ‘and Jiadhalmukh under Subansiri Sub-Dvision, CHC, Naharlagun (AP) are
relieved in the afternoon of 31st May,2001.

!

EXECUTIVE ENGINEE
Copy to :

1. The Superlntendlng Engineer, Hydrological Observation Circle, CHC, Nabin #
Janapath, Guwabati - 24 with reference to his Office Order No.A-15017/12(6),
HC/2001/1178 dated 9.5.2001.

2. The Asstt.Ex.Engineer (HQs), U.B.Division,cCHcC, Dibrugarh.
3. EAMb(HM, U.B.Division,CWC, Dibrugarh.

4. The Aamsistant Engineer, U.R.8ub-Divn.No.T,CHC, Dibrugarh,
. The Annintant Englnaer, U0, Aab-Dlyn, No, II PNC, Jorhat,
6. The Aqnintant Englneer, D{9)K Sub-Diviston,CHC, Nagaon.

7. The Assistant Engineer, Subansiri Sub- Division CWC, Naharlagun. Jiadhalkukh
Jiadhal Dhemajl gauge mites may he closed w.e. f 31 05.2001 (AN)
B. Accounts Branch,U.B.Divigion,CHC, Dibrugarh,

v 9, Pargon concerned

10. Personal file
11. Office Order file Hn.0-5,

Lo AP TR IO

Copy pazsou on to -

1., Bri N .H. vas.W/b khalaei,through the 8ite-in-oharyge,CWC, Dharants
2. Sri QKumr.W/b Khalasi through the Sxta-in-onargo,CNU .J.Bt
3,8ri tul Ch, Sarmah,W/s Gr 111,13( )-K  Sub-Divn. ,CHC Nagacio

. sri 1‘$ K. SWWC k(:a X  D(S)-K Sub- Divn.,ChC JWagaon,

Lt ]~y ’ 0
j)_ﬂ( ;& §§ﬁ’ ' &kNWW fu\m>\~
v / !\ )
&9&‘- e 3¢ A3STT . EXECUTIVE ENG INE

*

lar
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'The Superintending Engineer,
Hydrological Observation Circle,
Central Water Commission,

Nabin Nagar, Janpath,
Guwahati-24.

Subject: Requiest for cancellation of my transfer from D(S)K Sub-Divn.
- Nagaon to W/T Station Seppa (Arunachal Pradesh) regarding.

Sirc, .
With due respect I beg to ley before you the following few lines

tor favour of your kind consideration please.

A Fir%iy, I was transfered from D(S)K Sub-Divn.,C.W.C. Nagaon to
Sepaa 'site (without substitute) vide E/E letter No. UBD/DIB/WC~
01/2001/3620-3674 dt. 21/5/2001, approved by you vide your letter No. A-
15017/12(6)/Bstt.WC/2001/1178 dt.9/5/2001. Sir, I was joned in service on
24/1/1985 on this department and since then I was not staying in a place
more than five years., My place posting are -

1. GDSWQ site Jagibhakatgaon from Jan.'85 to Oct.'87
2. W/T Station, Bokajan from Nov.'87 to Aug.'90’

3. W/T Station, Kampur from Aug.'90 to Dec.'94

4. GDSWQ site Jagibhakatgaon from Dec.'94 to July'98
5. D(8)K Sub-Divn., Nagaon from July'98 to till date.

At Nagaon I have joined on 3/7/98 and working with great
satisfaction of my superior. But there are so many staff who are staying
posting at Nagaon from long term. ' ’

1. Sri P. Bhatta W/S grade II  from 1.11.82 till to date.

2. Sri S.N. Bordoloi, W/C Khalsi from 23.3.82 till to date.

3. Sri G.K. Saikia, W/C Khalsi from 29.1.96 till to date.

4. Sri Biren Saikia, W/C Khalasi from 15.5.92 till to date.

5. Sri Giridhar Sarma, W/C Khalasi from 9.2.88 till to date.

6. Md. Faruq Hussain, W/C Khalasi from Feb.'95 till to date.

I am very astronese that out of this above long time staying

persons, Executive Engineer intentionally transfered me by a difficult
place mainly commmnication.

secondly, There is no male wemnber in my family to look after my
old aged father and my wife who is under pregnancy stage, moreover,
Gallblader & Appendicities operation has been done on 3/12/2000. Enclosed

photostat copy pregnancy report and operation certificate.

Thirdly, I am suffering from T.B. Since 3 months under treatment
of Dr. Kamal Ch. Laskar, sub-Divl. Medical & Health office of the Jt.DHS.

Mjgaon. So, it is very diffticult for me to join at high attitude and
|

difficult commnigatin place Sepra.

i\

Aﬁ-ﬂg‘aa contd. P/2

. Advocate.
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Fourthly, 1 have submitted two nos medical bills (father

treatment) which are countersigned & forwarded by Asstt. Executive
Engineer, Nagaon to Executive Engineer Dibrugarh vide letter No. D(s)~-

KSD/NPG/I2A/WC—3/2000/358 dt.7/4/2000 and D(S)-KSD/NAG/IZ(A)/WC-/2001/244
dt.2/3/2001. The bills forwarded are as follows:

Letter No. 1 Period . Amount

1. Sri P.K. Saikia, W/C Kh. 5.2.2000 to 23.2.2000 Rs.12690.00

2. Sri Nirmal Bannerijee,W/C Gr.III 2.3.2000 to 14.3.2000 Rs. 4902.00
Letter No.2

1. Sri P.K. Saikia, W/C Kh. 30.6.2000 to 27.9.2000 Rs.1971.00
2. Md. Faruq Hussain, W/C Kh. 7.10.2000 to 16.10.2000Rs. 719.00

A8 | know, other two bills in respect of Sri N.Bannerjee and Md.

Farug Hussain got received the payment of above bill but till to date I
have not received any amount against my above bills nor authority have

inform me accordingly.

Lastly, Sir I would like to requestlyoiu to kindly cancelled nmy
above transfer, and same my family from above difficulties.

Thanking you,

‘:3, \ Yours faithfully,

~ gt

(PADMA KANTA SAIKIA)
W/C Khalasi,
D(S)K Sub-Division,
Co W' Co ! Nagaon.
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In the Matter of ¢

Written Statements submitted by

the respondents No. 1, 2, 3 & 4.

Phe respondents beg to submit a brief background
of the cagse which may be treated as a part of the

written statement.

The Upper Brahmaputra Division, CWC, Dibrugarh
is entrusted with the responsibility of flood

forecasting work in the Upper Brahmaputra Reglon.

Accordingly, the work programme is drawn before
onset of thé monsoon every year based on the
previous years per formance. The work planning
and programme is made to strengthen the sites

by providing the additional manpower and materials
in the interest of the work and also depending
upon the technical and administrative exigency.

A part of the work plamning & programme ig to

post more manpower 1o tackle the strategic sites
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depending upon the location and their importance.

Accordingly, transfers and postings of Work Charged
/’M
Staff are taken up on rotational basis before onset

(-

of the monsoon season in the month of May every year.
The transfers and postings of the Work Charged Staff
are issued purely based on their performance and
capability in the interest of the work. The appli~

cant is one of the W/C Yhalasi out of 23 persons

transferred during VMay, 2001 under this Division.

The applicant is holding the post of Work=Charged
Khalasi, who are assigned the duties of Gauge Obser -~
vations sites under the jurisdiction of Upper Brah-
maputra Division, Central Water Commission, Dibrugarh .
The W/C Ehalasis are required to be posted and

transferred on the basgis of the work reduirement as

and vhen and where necessary .

The applicant has not been subjected to the frequent

transfers to far of sites, rather he was getting the
facility of being posted at nearby sites from his aw
home town, such as Jggibhakatgaon. Bokajan, Kamrup
and Nagaon etc. In the past also, he has enjoyed to

e at convenient sitess

The applicant has been transferred to Seppas which
is a prominent site for the Flood Forecasting purposes
on river Jiabharali. At present, there is only one
regular Work-Charged Khalasi available at the site

and there is a reguirement of at least two more
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Work-Charged Khalasis at the site for on 24 hours
obgservation of the Gauge data and its communication
to the downstreamé stations of Bhalukpong/N.?. Woad
Crossing, Jiabharali, from where the formulated

forecaste for advance warning of floods are issuecd.

Non=-aevailability of the Work-Charged staff at that
site would make the position at down steam sties
éxtremely vulnerable, as the date from the up=-stream |
sites would not be available, in case flood occurs

in the river. The requirement of the works gt Sub-
Divigion at Nagaon is not considered that_emergent and
as such two persons have been transferred from that

site.

The fact that the applicant is suffering from TB

and his wife is in the advance stage of pregnancy

was never communicated to the Sub~Division office

o

s e

by the epplicant before his transfer orders were
igsued. The Medical Certificate attached with the
OA indicates that the applicant approached to the
Sub~Divisional Medical & Health Officer onLy_on
30.5.2001, i.ec. after the above stated transfer

orders were issued.

It may also be stated that the applicant has

totally violated the Conduct Rules as he has also

not exhausted the proper channel i.e. awaiting

e

from his employer the reply to the so called

representation submitted by hime. He has neither
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met his senior officers in person nor represented
his case properly in his Deptte, but filed a case

in the CAT, Guwahati Bench.
Parawise &rittaﬁ Statenents are submitted as below

Te That Respondents do not admit any of the facts,

statement, allegations and averments made in the O-A», except
those specifically admitted hereinunder in this written state~
ment « FRurther, the facts and statements, which are not borne

on records, are categorically denied.

1. | That as regards the contents of paragraph 1 of
Original Application, Regpondents respectfully state that the
applicant has distoried entire facts and has depicted such a
picture as to make out a case just to approach the Hon'ble
Tribunal . As a matber of fact, for the administrative exigency
and in the interest of the Flood Forecasting work, the applicant
has been transferred to Seppa & gauge site. The applicant hes
never been subjected to the frequent transfers to far off sites,
rather he was enjoying the facility of being posted at nearby
sites from his Home Town, such as Jagibhakatgaon, Bokajan,
Kémpur and Nagaon etc and.was enjoying to be at convenient sites.
Thus, the arrangement made by the Respondents are not atl all
punitive action against the applicant as allegede. As such, the
ingtant application is not tenable in the eye of law and liable

to be dismissed.

2 That as regards the contents of paragraphs 2 and 3

of the Original Application, this answering Respondents do not

offer any commentge.
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3 That as regards the contents of paragraph 4.1
of the Original Application, the answering Pespondents do not
agree to the facts mentioned in the para as they are not true.
The transfer orders have been issued for facilita-
ting urgent Floog Forecasting works at site. There is no mala=-

B

fide intention on the part of the Executive Engineer for

—
~ transferring the applicant drom Sub~Division to Seppa site.

The applicant is holding the post of Work=Charged
Khalasi, who are assigned the duties of Gauge Observations at
Flood Forecaéting and Hydrological Observation sites under the
Jurisdiction of Upper Brahmaputra Division, Central Water COQmi-
ssion, Dibrugarh. There is no cireular or instruction preventing
transfer of gtaff be longing to Group B & C of ® gular establish=

ment and or Work-Charged establishment from one Place to the

abtk ofher « However, the rules for transfer/posting of Group ‘B’

staff are not applicable to Work-Charged establishment, except

in the case of pay and allowances.

A photostat true copy of the Recruitment Rules of
1988 of CWC to defend the case on behalf of all the
respondents issued vide Under Secretary, CWC, letter
No+1~6/86~Rstt-XII dated 22.4.1988. ig annexed hevre~

with and marked as Annexure = A.

Infact the Work-Charged Khalasis are specifically

—.

recruited for work at sites, which is collecting of data for the
d for work at sl

Flood Forecasting and Hydrological Observation purpose. As such,
it is not correct to state that the applicant, presently posted

at D(SX Sub-Division,%m Negaon can not be transferred from
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Nagaon Sub-Division to Seppa, a site meant for Flood TFore-
cesting purposes. Due cansidération is always given to the
grievences or other difficuldties faced by Work-Charged
Khalasis when they are transferred from one place to other .

A photostat true copy of the Transfer policy

applicable to Group 'C’ & 'D' personnel for

Central Water Commission td defend the case

on behalf of all the respondents issued vide

Under Secretary, CWC, letter No.i.49011/13( Y/

85-Bstt~IV dated 16/23-12-1998 is annexed

herewith and marked as Annexure =~ 3B.

The longest stay transfer policy is not observed
— )
in case of Work-Charged staff, because they are specifically

meant for the works at site. However, sometimes, some of the
Work-Charged staff is deputed to the Sub-Division offices or
in Divigion office to attend to petty_warks.

The fact that the applicant is sufifering from TH
and his wife is in the advance stage of pregnancy was never
communicated to the Sub=Division Office by the applicant
before his transfer orders were issued. The Medical Certificate
attached with the OA indicates that the applicant abproached
to tﬂe Sub-Divisional Medical and Health Officer only on
3045.2001 i.we+y after the above stated transfer orders were
issued.

‘He has not been subjected to the frequant transfers
to far of sites, rather he was getting the facility of being
posted at nearby sites from his home towm, such as Jagibhakatgaon,

Bokajan, Kampur and Nagaon etc. In the past also, he has €
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enjoyed to be at convenient sites.

The transfer/posting of staff is done keeping the
above facts always in mind. No replacement has heen posted
in the applicant's place, =5 the sites are given priority
posting as and when need arised dufing the Flood season and
it is not obliigatory to post a suﬁstitute in each case, which
derends upon the work factors andiadministrative reasonse. The
applicant is only a regular W/¢ employee, who is required to
be posted and transferred on the basis of the work requirement
as and wvhen and where necessary . |

A photostat true copy of the Recruitment Rules for

W/C staff in C¥C to defend the case on behalf of

all the respondents iSSUed vide Under Secretary,'

CHC, letter No.1-6/86-Bstt -XI1 dated 22.4.1986 ig’

annexed herewith and marked as innexure-~j .

Wherein it has been specifically mentioned that 1/C
staff is to be treated at par with Grouwp 'C' & 'D° only for
finencial metters. The ¥ applicant has never given any infor-
mation to his office regarding his suffering from TR/any other
disease and has been attending office till 5th of June, 2001,

It may also be stated that the applicant has totally violaﬁeé

the Conduct Rules as he has also not exhausted the proper channel

~i.e. awaiting from his employer the reply to the so called re=~

[
'

t

i

pﬁesentation'submitted by him. He has neither met his senior
officers in person nor repreéente& his case properly in his
Department o As such, the fact mentioned in the para is not

correct and is only intended to mislead the Hon'ble GAT.
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4o That as regards the contente of paragraph 4.2
of the Orig;i,nlal Application, this answering Respondents

beg to offer no comment.

5e That as regards the CO?tants of paragraph 4.3,

of the Original Application, this ;anering‘ﬁespandents
xapponds respectfully state that the gpplicant‘has been
transferred to Seppa, which is a grominent site for the

Flood Forecasting purposes on river.Jiébharali- At presénf.
there is only one regular'ﬁork-ﬁhargeé.Khalasi available

@t the site and there is a requirement of at least two more
Work Charged ¥halesis at the site for 24 hours observetion

of the Gauge data and its commmication to the downstream
stations of Bhalukpong/N .Te Road Crossing Jiabharali, from
where the formulated forecasts for advence warning of Floods
are igsued. Another Work-Sarker Gr. II1, namely Shri Atul -
Che Sharme has also been transferred fromvmagaon sub-Pivision
to Seppa éonsidering the immediate and urgent recquirement at
the gite. Won-availability of the Work-fharged staff at that
site would make the position at down stream sites extremely
vulnerasble, as the data from the upstream sites would not be
available, in case flood occurs in the river. The reguirement
of the works at Sub-Bhivision at Nagaon is not considered that
emergent and as such two persons have been transferred from

that gite.
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G That as regards the contents of paragraph 4.4 of the
, Orlginal Applicetion, this answering Respondents respectfully
gtate that the representation has been received in the office of
Eﬁecutive Engineer only on 12.6.2001 and the same has been forwar -
| ded to Superiniending Engineer, H.0. Circle, CWC, Guwahati on
16th June, 2001 for furtker consideration. The receipt of appli-
| cgnt's representation was never refused by the Deptt. but simul-
taneously after submitting his representation he should have
 waited for the opinion of the competent authority before filing a
I;case in CATe If the applicent wanted immediste decision on his

‘méansfer to Seppa, he should have met the officer competent, in

‘person and explained the facts indicated in his representation.

7o Thet as regards the contents of paragraprh 4.5 of the
‘Original Application, this answering Respondents respectfully

sﬁate that the fact th at he is suffering from TB has never been
intimated to the office. He d has also not informed to this office

about hig wife's advance stage of pregnency.

E. That as regards the contents of paragraph 4.6, of the
Original Application, this answering Respondents respectfully

\;stﬁate that Work-Charged ¥halasis are meant to work at various

si_étes and the pogt of the Work Charged esteblishment is senctioned
don‘ly against the sitess The applicant does not belong to regular
Lzatablishment but he is working only under Work-Charged establishment

go&erned by the rules and regulations applicable to such Work=-

charged establishment .
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9. That as regards the contents of paragraph 4.7, of

the Original Application, this ahsweringﬁﬂespendents respect -
fully state that there is no ma lafide intebtion-on the part

of the respondents for tranaferring him’from Nagaon to Seppa .
As stated in the above paras, there are RO'guidelines for
trangferring of the Work~Charged staff ﬁ?om pne place to another
as the pay of Work=-Charged staff is charged to works. The
transfer has been done purely considering the immediate require-
ment of staff at the site and also for'better administrgtive

reasonse.

10. Ihat as regards the contents of paragraph 4.8, of
the Original Application, this answering Respondents respect-

fully deny the allegations that the applicant has been harrased.

The applicant has been getting reimbursement of various medical

~ bills from time to time. The two medical bills submitted by

the applicant were for the Meloena treatment and Cat bite ¥
treatent of his father. The mediczl bills do not pertain to

his own ill health. Both the medical bills are under serutiny

and a;;;%ing clarification, as per medical attendance rules
; issued—Egggfgggggggﬁ;;;e by Govte of Indiae.

A This office has not been informed officially abéuf
;his marriage and he hes also not submitied necessary marriage
:declaration certificate to this office earlier. However, a
revised family declaration, with his wife namely Mrs. Rakhi -
‘Saikia as dependent, has been submitted to D(S K Sub-Division,
30WO, Nagaon only on 29th May, 2001 after the issue of the

transfer order. The revised family declaration certificate
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has been received in Division office on 12th June, 2001,

1. That as regarde the contents of paragraph 4.9, of
the Original Application, this answering Respondents respect -
fully state that, as stated above, it is not correct that the
representation has been given by him to the Super intending .
Ené:ineer for consideration. As stated above, the said repre-
gentation was received in the office of the Executive Engineer
on 12.6.2001 and the same was forwarded to the Super intending
Bngineer, H&Q. Circile, CWC, Guwaheti on 16th June, 2001 for

further consideration.

The applicant has preferred to go to CAT even after
submitting his representation dated 31 +5+2071 and without

waiting for the opinion of the competent authority on his

transfer/postings Rurther, his apprehension regarding issue

of relieving order by the office is not correct. He applied
for one day leave and went to Guwahati only to file a case

in CAT, but he never thought of meeting the competent author ity

~ in Guwahati to explain his difficulties as represented in his

application dated 31.5.,2001 instead of filing a case in CAT.

~On his return from one day casual leave, he again applied for

leave on medical grounds for 3 months, without joining duty

as he has stated to be suffering from IB. He has also not

submitted any departure rTeport before proceeding on Medical leave.

12. That as regards the contenis of paragraph 4.10 of

"che' Original Application, this answering Respondents respect~

fully offer no comments.
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135. That as regards the contents of paragraph 5.1 to
5+5 of the Original Application, this answering Respondents
regpectfully submit that under the facts and circumstances
stated in the above paragraphs of this written statement,
this Original Application has no merit for adjudication and

as such the same is liable {0 be dismissed with adequate costs.

1%. That as regards the contents of paragravhe 6 & T
of the Original Application, the answering Respondents do not

offer no commentse

15. That ag regards the contents of paragraphs 81 to 8.5
and 9 of the Original Application, this ansvwering Respondents
respectfully submit that since instant Original Application

has no merit, as has been explained earlier, the applicant is
not entitled for any relief including interim relief as prayed
for and the instant Original Application is liable 10 be dis=

missed with costse.

Verification evessvess
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I, Shri A.VHBeddy, Executive Engineer, Upper
Brahmaputra Division, Central Water Commission, Jiban -
Phukan Nagar, P«O« CR. Building, }Bibru,garh. do hereby
solemonly affirm and state that statement made in this
paragraphs 1,,6, 9 and 10 of the written statement are
true to the best of K my kmowledge and belief and those
have been made in paragraphs 2, 4, T, 8, 11 and 12 are
true to my best information which have been derived from
the records and regts are my humble suﬁmission before

the Hon'hle Tribunal.

And I verify and sign this verification on this

the 4 2-[h day of Novemboy 2001,
25 oo
Teponédrt s .

(A ¥ REDD¥)
Executive Engineer,
Upper Brahm:putra Division
C,'W. C. Dibrugazh-7833"y




3

e i At

‘5

| ~
| NY ——— ey . e I
$ L J D LS v H
. H - : ; '.' i
:

h,:~

il &x nh 11 Iy i g o
erjit n’f“‘u\tbm‘?’ ::nﬁia:: ouee a'

. . . .‘0
AT |

. ot o" S
5. ' " | -,n. ‘~‘ iy ' . -L, L ’
'{:zk Ilpvided Uu‘w lzl't'cturg at ol rmrui ngnh
i, , BG fol' . "11' i" (} ' .
: “num—\..... . . ‘ .
. "}ﬁn. i ‘ .

Fn . o
o ' ' . o
L

Iu Dec ambor UB‘)’ n Uommi th

tHaerd,; D;l.rro {or
NV@GL

‘0 meis Lilm b!.‘ :

“ DLy xhb uppr].n{:
galxicu“l“;{xolett!o.t I wndl mde

e“r‘e '
0. rgvd eit” the cadrg . tid: eet‘viog cnidi timu
emplOyggs in Cen tral . Wator C mm*asim. Thie, Commi tt pd
ed 1t re ord in® October, 19§ “Ihe repépl hds 8 8ihow!
y ﬂm Coumnissicn md 1 a fcllo ngAdeci iché

lnrms and gcn j lons Oi Ss,g;__jg:;iﬁ ", o

1 1 J!m Uentrnl l’ublic ko’ "vpur!ment (CPND) a.ra
3 lnv mi 8 lorge wcrltuchnrgu( g8 tabl ishmen ahdy

: liovg fyo tine to g baen rcrmulal,inu rules:

e, .and reguu.attqnahfovoming the enrvioqwcndibi"lw;
Sef the Bata

1 lamay fWhmh My e tmydk Gt an
A Mo 1V Chump-LIT( 1904 ), .

! -+ Tran'ine tiony:
‘flla”o 0 ihwiil g, CWep ¢ Jas ben fcllowin "8
' ar

N 0,thoge rulcs mid v ulntirns!for .l€
o ,"j.yorﬁqﬁpmu? ootubtiahnmﬁ SAEIT
SRS o anyd ccndj bions ‘oi‘ Barvic g ag " v i
conhn‘ngd U% (PHD Mmmaj, Vo, III, befng fgllowod"‘:'

n I‘Espc,{!(: bf CWO0 WU Ztalf be :

1y rgnajn :
3 Scmg- sﬂxltgnt fonbures. of thi sa ary
rgpxo u ed bpj.ow lm‘- r gady infc-rnlntion ;

2. Digsimmmmm

\

Beart

EStabltsnment 19 eompexabl.e ‘to the R
: -mguia: establishment for certain mattetggr*ntd
- but has not been classified fnto group
¢ or Group ‘D' in CPWD. However, adcord

" to pare 1.06 x of the CPWD Manual vo;l.n:r.
- for the purpose of allowances. -

No " 6/80~1','q!,l XIT* e
L Ubveriiment of iudl R o
e aitrcﬂ Na ter cmmnission . &, S At
e vt [ ANN?MF}E?? i
ST 310 Beiy By Ry Buran, |
S NBW Delhi 110066, .. ¢
’ ,."o-.-'""‘ a,ted iB&A.,c‘ 6{)!’11' 19800 B '
Ve "._-u.-'.q:'.‘ih,: . ',.. s T - = .
' 3'0 ety o, . o _“';;. ’ ' i- 4‘:..
o AL fieid Clxier meitgers, o0y
Oen tr:u. lial.gr couﬁ'x‘ngasfon.f:_ "_, Fod, ','_ e

ICE



§ . A = N — - . — — r
SN i ~‘-..!2"‘- o h"'\.‘ e, o R '

‘ S . NG

Se , -t ' VY ! ST '.\“ \.&i‘
llediocu grunlnabion, ole. 'the poiibyy tho "”"6}“‘“‘" DX

OI‘ whoye ‘yenle of l\y doge -r\o ex. 19(1 g, 27
S0 t‘e«r 3},99;;1 Bm' Y'I‘nn Led nd e ’ \il, o Uroup
". I ‘-:m ol.hgr hs gquivt\L (anb:;\,o Uxmp.

| l Lo oi Lhe w\w Munuul 1\41‘;!\‘91‘ prnvidgs
dersu B N ‘

| 'um AL b mrj L ALN ‘\\‘ . ), - by Y 10 nble Lo, tha D
X ;

" B (T 'Mnnt of Lpw have oppined -
kbrkohm rer] BERIL, Y W WD nrg Y’ivi

dthnt s EHIT] Y "'
pé?m}ﬁé Jt:mtléxglrndﬂuq J\{'U«ut.;n?pi. the: bonu \,l\uu.nn..

Yarab 01 ¢ef the w\m Hunuuﬂ 1ur5hpr ULipuJ.nLBQ
A vag‘ulldargu K ' ‘ , i
pt vl &mlue (lqill})ﬂl‘t\l bBI’V,lvGU) Ilu.en,
150p 110:\1‘10 to’ 9uoh of- t tamporary |
ohu,m anploy aed ‘. havg: dy ted’ ror pensiﬂm\l‘}’ ';
fnmpDrtd‘y Nlor}mlne.m e»(h wlployggu ae

6 o _
.

",. . ' . N

1

:;}o.l or gnoedn ruj.ga, . ' '
Gl continug tn el ch\n ghdabtien, whnt‘e S
-‘])1 obLm unti gt \h wﬂn\mnpn 1 Uoup g le Ljnn

v 1923 4n - mld L3 ony» bo! ,le [,ra ul

' .,‘.{ “‘““l"‘”bl@ “'\del‘ Wi f‘t‘gvm rulne. .

’-'i-FDC’"'['mml ion, 3.0 ady \.nd,{r the induu LrioJ.

.slwbrl\chi\rrud g tal 0!: !‘w 'pﬁ WD vO)tin(, lt‘r )
4 penaionuzy bpoafl b par Yp decd hred. (uasl-
?,vgrnmncul. ol h . F 1 A } 6 off {rci the e
dul,q of oowplebiom’e esurn sontinuous -

taervide whioh error iu 1@1}“51'

5 ara 2,01, of Al GRHD r\pnuvq foi. 111 fur um
'y:ovldgu uu under’s - . D
ﬂ ‘ ""'llg‘(hmoln'mnl, uon'nenculvlcn 1h vocordand g with {he
proviolong of 1eabion, VLT of the dmlugtriael. Disputes -
; %p Ly A7 L0 payable rhenevor' s v;r'rlwhurzvd guploy oo 18-
i Arenched C1om b ervibe, | Cmyp\mali(n under the
kmen'u Compemrebien oty 19237 aw amended frow bwe * -

-~

L
: nl?’l(‘n ol vorlmen, a9 plven ‘.*:\ 18 anJO
3 ‘dyable unour “lg (J.Cfr\s'l,d«tlrvh9,.\]1\1%w dm St Lho.l, oty

"9

R g, e sy s

i.l.u omL%or3' [ S . S
MLl b doolt\rac\ q[:\vi pePuntnxet\\. \md'n' th I

GlmJ L aleo be tLliowgc\ oy IMQ of n""“’"cl“"m{" | ‘

lsrhbeﬁ et 1 (VR v g

" n's . |

-

L e RIS Y

to e wnrkuhurged gnmlf'yg- 0-"'91‘0(1 by the , _. "

@ : Ccnt(l. ‘ .3/.4','_“' .




e

L)
‘<7—._‘ - A
TR,
o' -

N,
e
TS

undel worlmnen's (,cnmmancn kb,

gl,; of th stal, g havu ndded 0 neW o Ly (xxxlll) in
Yol - horkmgnls Ccmpununuon mnt, whlch 1'eads, as

.7"};‘:..
1010y ed: Gbh or'- wtsg hhun mn clearlc pl: o mpec 4 by B i

of": eurveys\ln rivoet! vl o 111cl.uding colleo bion 01‘ - . _,'.
-ﬂ:o the xiver"' '.lll\n uuvurs W/ o gnploygos of' c:w Q,"." :

" [ BRI
. ot

..... ol o 4

=58

":n
I‘

yer Lng.ALLgﬂgnagu v *T;~.4-”‘j;, co 4;--';- ;
AR My, N ~ R
6% ;?ztrlme dlLlovenc es as. adwit u;lb],g {,o othpr repulpr AR ll"
IO ,field of f1ced will Lg an~licable to-tha W/ O & pir . e }’
et S@d where they have. 1o verkover md..abcwethae- - .- o ‘
',Grhours deoending upm Um oon{,inp;mcy of Gov\,... Lot :

'. al:‘:‘_" . . . v ‘ , .'5"'... e o ..,:‘ ‘

; b “'. .'.'

,|.46‘;“.’- 1ty cf c\ll W/C Rtalf of vericus: Cal.egt‘lirs wnl bu / l
ftF role—wise ag .alrendy"indiented vide,.CHO.1l pblexy o :
1.-6/86 ESg’cb XII(ii), dated 18-8-07, Hewgver, in the casa of -‘ . }\‘
P & I Organ zatim, Beniori bty of drivers,. md dl’illing staff - e
©%111 batmaihitaln gd  fereP&I Crganlzaticn as a whely, as n].;aucly' N
‘od As*..dé' 'IC 1eLL r No 6/86 E-XTXI(14) dnt 18.8.8 C

' '_” ., w ! ) . l'v'!’

kel "“8 A ' ‘ | ' .~ ‘
MCIWQ ylanue\l Para 11 01 (1ll) st.l ulal,gs Umt ne Lrpnqrgr |
np'l.c'y'ee» cnhis own reqiest shall \)

f Jinitsc"irb'
0 oryeg ;
-4uota {n%t m"

R

e wade-eXecep b in vary . S
mdtmc g8 wilth -the apokovel’ of, the Director Genprnl -~ 00 it
fagainsl, pés{.s fad 1ing 1in the Direcii Reexud buent PRSP |
Ry und b+ Sich an e'nplo)’i:e i1l net be given
g, paEb aervice in-thanew uni rcr Um vurecse of .
aqiilly however, ecunt his service fee
t:erminnl benorltS, oaryy [ 1‘"‘“‘ 1CL, Jeave P““ b

b " 53'('8\10“ rg&:psts for transrer withln e ,lx-i‘m.‘la P i
2 will rbg dcc ,iby ‘the 3up erinbending igdavaenn charge CF Um\, ’
Cirelegd 111?5:,1:!1 iease el vk etdolael g \,ransrnr orid within the .’ -
. ,O,mm\iz'a\zicm 01\% f\{,old Chigt" m;lz’iulc;pr by the (];11{)(;1‘ mgi? rgru H‘ng‘
. wfor ‘transfer are tC Pree 99 ec perinteuc
on?g)igll;e;gguflggac&;dn}tcae w{th Cew C, ((: C.lrcul er Nc.%@ ng ]ge{,{; X1
lvm 111) &le\ted 3—j 6.

L I oL ST
.

« o . ‘A

BRI gentd; W7




e T

T

o r——ia i

g RS . ‘N"”l . Lo
‘ U“Ul.L“ l] )&_“1\ L‘. ';\qg“(r . . ‘,‘ . .

'1 , el o ‘ PR H?’"?‘&\

. «/Lctl‘lnm, Bzl l‘lltl"lu\r &) l’erurnnel l‘ulzia W
e & Parslene d t, Ny 1/ I/GZM’lC—ll clnlmd J-‘M

all (wy bmallcltn‘

Joujwheo \49,1 @, ,1 p Bk e, on 1:06°'\
(l‘l_)g dogned to havg odig o

var . ;o @ paisdcn sc '1 ditg bx‘}h}; :
n thet dat g unl gg.9 Uxey spgcii oti Ly Opl, cul Fhady
Llnug under. th GEL dahg ' |

Lgvlz;g CHLgL,cer__oi l_/() Ly lalg,u’shu A l. -_ IR
ihg).g at g W 98 en L. Gl oah ierles. oL W/C Stoff, - ',lb,e‘se.f‘
~hard1y wnenably (o a prep riy g,lnde ‘hlararohy CI‘ R
ix: m TQL lbg usnira 10ut Vd tal £, " Iniop lql‘
‘ e .8 Lrua birg 'and. bo pric dg Jpromo tenal
o n eu. Lo w ¢ Atalfy 44 hal bgen dec 1 g Legroup thasg
3y ng ;Oﬂteg,t‘ries uhdgr Verious broad inrups basgd chi 91:1119
j?‘-“pbf’r Mnexurg I1 & ILX . of Qg

We Gormig b lleport domh slmlosg
{1rgglu09 the nu‘nbgr cf W el
ng

ofries. Lo uboy 2hc- ;
pbrscinel may. vg.rq. bted): j,l_]“ ey dateantiee. hgvis [:]
nl.(;s appliceble Lo ngv. c'abeg ord s in c‘
GS’X rplngn{, decislcen con bhe. reovvmlendlh,lnw (11\ Ml,h l’ay Convnlsslc
H :}ﬂzl.so 1ndlouLed oy mnexure~11‘1. . , o ETR P
d 01‘ J.Lm.el.t__ug_es e -"?.'('
3y guldellnes for .y

e X grul Lm nt |mve algo been I‘xm'lgd
e I‘gViegd cadrg s brue tui's nig

hL pene. pry. enclesed, -
’;may ‘be followgd i malclog, {rosh (W)ojn {men(,s ln thg o
aadx:e g (,1 uo ;urg s, aluo Ior prc"ﬂf'ti .

T
. |. . . i o
::.."‘:'°",.'n M . . . s . .

S ' [ ‘.‘A ¢ .

N R ' ' l " *
. Yoy,

' A Y . "14

el‘ies 1, g Unlﬁ"rmu Lo \l/(} BU " vm
rgion L(\lllgd

l be hu )1'1(9(1 as

111, G lg("gl‘ Ne, 33/3 ~Iis t )d, da ed
MOda‘ll tleg br Yunllmulhg dlo by,
1)01“* Orders (;

vl yd )] ¥ iy Ol\llgl
fetus Loy G[asg .U[?J. l j‘ !i'lwl.j.me Lo@h ,
“(‘UIG nd’ lL olidays, ';';'_" S

N zraf- ldl,img Ly wmlclni, heury Par w;p\;, 'm(,l htiiduys do
,'-.‘0011 h,l)!*g(l ' WHD Manya), CLIIT wil, vl tingg, ‘Lhey: shal 1
9 v.Ligiblg Lo ~(prFV‘g Rsc ond Sa\uuiz\,g.& Igsc tr oted

ﬂ.l S" |‘|a

-.:‘-'-..

1 o

?‘) ’
' _‘,00 alp & N les 'l'«y. pl e‘d_sdbd":('zn-lm'(_'\itlzgcl(' ady v " B
' B M e ..‘l ' | " 'l.‘ ;. .
1 N Yclus fathi\LUy
R T R Wy
Nl 6 |- cwvw.)b\r'i-'uw . “""//«/ ‘ﬂ p ‘ l
AT (AN , ¢ i (0, l(rlthm) r&‘
) k() 59 .o\\| “u\' t LUlldg s

€ rebary (1) - -‘~-"
ean\xl N(l Ler Coumyq g sjnn

W’W\’ \W*ﬂ ‘ wl J- !wok‘/t—\ C: (&LJQ»W\ . .

e L“‘\ b ‘Jb\ bws\uwach cm Yot
G \J,.,f' ! ‘5«.,«\—-—\. ,,\ ‘D-t\ ? ,l.,) ' o

N
9

. .




_ | ) L S
o e g V/N’l/ll(l;l)'t~lv
Ry i’womccumunu L'S'l‘AULISlMHJT P muul'riml'r IULBS 4
"Zﬂ a:]g 01 \)C'Sl. N ) ll(ll(ﬂ.usl '; e - | - L
! f v;_."‘yiclussilioz;ti;on. ' . PR R UnnolasslllggVU|xslcillgd ."_,'

‘e °°-'1!sr?“0~'121-87 058 1l'~91'0 '
L o ra ASEBi- 6 - a,ééo 60~ Baba
meu\e!..selgctioq or . Not applicnb.l\g

y Ncn—sej.gaucn pos\,s- . 5 Wyl _' ‘.f;'«-
‘f, A, 'vli L ‘ ‘” ! .'-.'a.' o . S

'Age 'li"li’ﬁ ICr dircct by 1830 }’em' S A

‘in“ ) oy S

'.'.'i~ SRS W f':! ",‘, el

'o.

't\llcnal qualili«labﬁm Hldula schocl, (VIII Glass) l!adé
x g

; ..‘_dxperigmg recu 4 e v
yiey ot I f' rc.l‘."" ;:‘ R . ’} ' T T ' I': M ,,"
q* rgorultment . e ‘! B o e

et LI -'” o * " -‘u oo .

ar by prmoucn op 1004 mrec{. llgoxuitmgil, ‘
04 rect rq;ruiluauh L o : SCPINEE

ln LTy Of mcruibuent RS S ek
by vr‘m ton gride - L I A*‘l A
Hibielr prawatitn - ST e
Jbe made, - .. .;._-. Loy T .
‘1 w : .. O . _., - .".. :'v' Y 8 :"-.

Cco imii.icu ol‘ 89190 ucn 1) Sgl,gourn Govwltl:gé o w1 Chad re
l:li:{:tge/l)qpér{mmtal Mw/nm Mertber b
o.kich - Courd themiv (OI..(iL).ler‘;DL‘vLc{"w)~--ﬂEE‘fM‘\':a"!bpr‘ :

|.. T S S

., 11) 1-\*r oonfimntim 1. thnd o6
e 3 A e g "ml-"-'p-‘
AR 2t
L ‘,'l“o carry cub |
(A le i) bl v aEy
%\‘{?Q;g Erulwn‘u*@lw
agl¢pit et
‘khetuslyo t@anétwﬁe“ e
2 gt héd-r .» L .
'6'”{8“@1” qiilbﬂtgafﬁ ' IR
! \' .




;’No.5149011/13(&)/85-nstt.rv"i

Gov ‘rnmmt of Inlin

= . Oantral Wat s Nommizgion
' o 3 PP _

a ERE : Ndom No. 31tl, Sowa Bhawan,

f;‘ j ; R.K. Puram, Now D3lhi-56. R
v i e 5 ' o
] L . Datuls 16 ~ 12 - 1998, L
M . —5 ' PRI

3 - QFFLCi MAMORANDUM z= ; ‘

. ‘ N e - , 0 E . . ’ - ‘ B
l8ubJuot: ggggggég;Policy,for C)ntfdlLﬂltgg;gggmiggégg.v E

o N
: fhe unisrsinnold {o diraotal t2 ariclBd cﬂQy of :
te bHroucht cub . '

ﬁq~&qte amenim.in
c'&D am-loyo s
ani nuiiwhco.

;.tha%mrqnafqtfrolicy'with un
“leo £ar in-res»iot of Groun
'-Com@iaaionffpgfipfofmwkion

ot Qenﬁrwl Wator

‘ H@ﬁii-vareion.will follow. - i
i o
B : ° : . . . ‘ .‘:

{g%h~d/vai_ ;

(( B.R. SHAMMA ) ‘

, UNDIR 8 QRITARY (I1X) L

CINTRAL WATUR COMMISSION . T E

) b, 6107794, '
il ‘

i ) ‘

Imrinaors, ¢.4.Ci

‘.8 tn Chadrman/Monb ~ve/Chiaf
o 0fficase inclplinm"11|
Yx routdivs Bneinesre Oy.

2'4\,."\11 Hiale of duboriinat
L FPLL1Y O0fficas haalel by
"y Dirdotnrs of C.Y4.C.

' ' o

(3att.)/8 orstary, owe/ o
sunts 0fficer/ Dixeotor

. " 3,,Diractor(ﬁlm.)/oiréctwr
o o 1 Undar 3acratariss/ \oc
; 0% l\ 9_ o ATre.), oW Qs I ..
ALl Direotorntee/Ustt. Saotiﬂnﬂ/xoc“unks Seotione.'

;E ngfWﬂ \ﬁ/ﬂ',c.w.c. .

5, 4ll racupnisel \p@ociatirne “ar 1iet attacked)

of cuc(ns

P ! — : .
. . ’?’, . . ‘-\_-‘ . .)‘x?l_" “t"T A ) . s K




RITA IR Lyt yr=areg

'j;fg GLNiRAL Wf"ER commxssxom

\
'

in:;TRANSFER POLIOYuAgPLIc *E«To

ppo#ntmenfe to Oivil prtB/Sprvicas in’ the
. ERRAGAT A
Gommiseion intereLia inolude'

i pnrt of the oountry and outeide.
‘~§funoeiona of, CWo and the faob that

s eetablishment are meant for

ﬂma?ni g‘poete in the iiold formation, perlodioal tranafera
MBI '»w‘. &t‘}.ﬁft

ﬂemployeee.irom ono u¥abion t

e

) o another ia'a normal
}{ IR TN 'I"L Mo ".41 2N * .
L

Loy

...‘{m“‘i I:v c

qﬁirumente op eervice in OWo s

bt V' i ‘.‘v,\r |
par it’gd'VQ.be Mude by the oonoerned field
T ¢‘ f'lf.,; "b,g‘ e !
4 r;'. ( vy XN

ere,lnq'regianal baeiu. A ough the Staff Seleotion
- V‘ RTRES I

i

ommie ion orIEmploymant dwohan

REs
.1v

i go8, ano provided in the
e ) ”“nv |
‘relovant Rooruitmen‘ ”ans. : ‘ , o .
[FIRR [ . .2 P B .
L o -1(;
wai‘ﬁH“'*.--L?‘ iy
S Even 80 Inter Unlt trqnef@re at the same etation
. oot [ S a1 NI ST
N L4 lv .
or é;o one atation to obher beoome edn ential for the
").,,-‘,‘_.]'-':—‘-‘ ‘.7.:.;-—‘ teimsemn
\ ,administrativu *oasone und contingoncios of work. It
' . P -'N-{--. .M‘N»W e
2T

Sf.

i
x\wasﬁ tbereforo,qoonﬂidered dneir

‘L -"'

Policy"

able to evolve o "Transfer

8o ae to ensure harmOﬂieing the essential needs of
k3 -.'.

A

1: tz{égaa-,obdec{bix'ee:
. 5

ERY
mk&uwm.

GROUP 'o' & D' PERYONNBL, .

e e

A .“;3
LN
o
oy
A0

h 1

i

|

{

i
o
B




LI Bk vl & aer s W

Dy

[

2

-

3

,~v-,nm_-,“3ksn.

X
d 5o
: ’ 1 “

rn g B
et

P SRPIPSUOISUSR

-~

RN
RS

.

‘. h

A
B Ir

. .“fcr....epaoifi-o opp

pasod on the
the purpose, 2,

L govering the poetings and. tranefers pf varioue categoriée

of the employeea of .th
v;Ldo CHO Np. A—~49O11/13(A)/85~E Iv dnted zml May' 1987

Deoomber,

polioy, oerﬁni
various servica Assoointione.ﬂ

and also the vlewa from the Ch‘ef Engineers on the

'Jimplementation of the var;oue

by the Commisaion and the Reviaed Draft Transfor Polioy"

incorpornting modifivat

_ Quarters vnd f£io0ld officaé,

'recdmmondatione of a group‘boﬁsﬁiﬁﬁ%od foi

»

sot of eeneral principles and guldelines

.

.l l~, i

o CWe were formulated and 1Ssuod

0."' Y

and.- further amonded V1de leﬁter of oven number dabod 319%

1987, and 3rd February,.,JQB&‘lM e

,..~|v"-'. N .
. .

e of implementgtion of " this;.;
' K

n suggesbione/v:ows have been reoeivod fromf"

- A«
eyttt

HOWGVGr, 1n the oour

Paking into view all %heaa ﬁ‘A

a rev1ew was made

xlauees,

ions oonsidered as nooossary waa

furthor dchqued

Assooiabions nnd thoir viowe coreidoered and 1ncorporated ;

', -
. . .
. t
e

bo the oytont anslblG. ‘ - .

. ITn viow of tho pcoulidfitﬂes of. difforgnt dnareé,

«

tgt in rvepeov of the strength wt “tho Head

oven in Group

PR

:nitiml recruitment nnd poatinge_

+ spocific in some. of tho oudres,

atc., certain requircments ol

tnkon care of Ly incorporating gome clausee

and havelto'be

13o0ntione to enoch cadres only undér the

"ue approﬁed by the Oopmisai

Ay de tail with the vnrious norvioe j"f}nfgl.g




=S - LN NE—— _ _ |

\'.. .'...‘ .3 -,
' R

able to nll Group 'C! officers of nf R

iy s 2y, . _4;

Thie polioy is applic

H

c\servioe and adminietrative f

from one atntion to another by and

ubjoot to exigenoies of publi

e

% . nel should not normally be tranéfﬁrrﬁaﬁiﬂ
5 5 S .' LY AL _u.lr"‘ -.,;':q‘:- ! - ‘:" .'.l '
i miiona etation tofenothex xoep‘c to maet’ the- f°11°“i“g

TR

When traneférs beoomo eaaential for the pufpoee.of

”
N

*?adddsting'surplus ataff making up defioienoiee of

PP N LV PR LB

¥or shifﬁing of an; office. 1 o -ﬂ.ﬁ'

. .&... . .' .. . ‘4

-

v'(n the request bf employoee on oompnsslonate grounds by

"E‘the 'provision under. Cleuso 11

'dn fhé réduoete far(mutual.tranefera

\ . . L

" On promotiOn,of.an.ihdividunl when the prémpéee oaﬁnot

u'be'adjuabod at the same ptotion. HOWQver,-undpromot;on

of Pﬂman oadre

'ih'tho caeo of D *man ondre vnoont posts
) !

iin tho field offioes will'be. fllled up flrst (Amonded |
EY
|.0

. :,, -'

*viae 0. m..No. A—-49011/13(A)/85"E“TV dated 18+9.97).

adminietratlve requlrements

‘ll.
ormgxigenoioe.of serviqg_pr

4 (5
&feaaqysiy




f for adoh hfanafur:

o who voluntee
y ot the plaoe

'fmhos
“P‘.e';_spn[ ) ;v{{ith 1ong est stn

‘

Deleted.
8o, of b) und o)(qbove, the follow1ng po
W r“ '

ﬁ,For thé purpo

R : DA \q‘ +
115t of promoﬁees ehnli be simult

Tiy ey

't”,;ﬂ. aiieito be in:
NS 'Tr», ; ."-( Lo o
/etation. o

ﬁhaﬁ place
o ooun%ry 48 tcf

goet s&ay at

Poriod apont on doputution outside th
R LI

iod epent at Delhi for oounting t13

‘7‘\.'-1 . |v

Htreated 68 the por

in a

) ?eriod epont o
ention/?rojectg

.'“"

de t t‘.on within the oouqtry




SRR R AR s make 2 A ‘;y»ww’ﬁ.‘ a

t‘:‘ " m u\
||A
f
.

thise purposo. - w :- ;
: c o

,..Persons who the served in North—Esbern roglon for

...“. l.' , " ‘ N

g N

4;};, 0 minimum oontinuous period of three yaars arg not
to ba transforred again ‘to thut rogion g hg

i x of ]0 yegre ‘Priom the dntg_of their rgﬁggn y

from thgt nlqgg, unlees thev desire 80.

j}Employeos tranaferred to s%atiéne.gwéyfffom their.

b ’ ' 4

;quested station may bo brought back 12 80 .,
'thom nfter a porlod of 3 years of’ pos¥ing at ,

ubdact to tha exigencies of Bervioe.
Xt . 4l ‘ l‘
even though on . requost, offeoted after 3 years‘
.. —-.Jua- -.—-M '\

.l'.

ﬁarticular plaoo will be considarea as 1n the {3"*
5,' In oaso of Drawing Sbaff. Group '0" the eer?iZBZJ'

outraide I{ome Stato, Delhi/rnridg,bad shall be restrioted 't:o

4 bwo years'unlene“oxtansion is desBired on voluntary basle. S
. 3 Cliuse 6 6: ' L L
' (I N _ S o P
: O0fficers returning from foreign~pogt1ng/servioe ghall - o
- . et g

?;be poeted,in‘dffioes.looated outside Delhi/Faridabﬂd for;g' _

P A

..

Do

';fminimum period ‘of two yenrs.

TR

on;au'erannuat

vy

iongwit{f”

"euperannuations ‘



- ,, R Ry " ‘_- s ) - - : ) .
Draw1ng Staff the emjloycee duo for retirement on superannua

ars beforo their superannuation shall

v 1y '

sons of leeser age ara

fwﬁét“Brdlnurily be %raneferred if pex
:"A':‘- et
The roquests for transfer

postS.
‘1M_"

if made.'would bo’ oonsidered

-!.

T

;"from a foreign posting ‘

ooneidered
v'v..“'f*vm Y IR

dfadministr

uin,%he grade entered in tho reqp et

vida dlguee ﬂ1.¢4h;u

5“¥niﬁed *or tho ourposo

‘A

111 be ordered in

ible, trnnsfore L
0 ordore 53

d. oomplinnoo of thoe
a the 1enat dieruption

'mdnths of~Mnrch/Aprilqan
aB thia will caus

‘}[;ui 3""”'Beoured by May/June
' | of Lhn oduowbional Suhedu]o of the Sch001/001leee going
wnrdn of kthemployechu;t“ o :

. .
‘




Sk

',,Hdspital) indioat:mg the na‘bure of

o o
g \-.lj_:.,..,'.“. '

Ropresontation,, ;i‘i’?- dny. rigrg.ing_t 'the tranefer/posti;Qg

EARTEAN ERIEE N
.

th,lon,zplq nroper ohnnnel, by the o.ffoohed"';’
- ‘|"A "-I ‘} \.ll. '-

ind:widuals,;within soveiu mees of the receipt of posting ordera

,-1
y ‘.

\ When tho represent Ll'w } ?aiVed through praoper chrmnel :Ls
e

nonsmflored and reojected ]oy \;the appropri'xte authority,

3

m' | "':c‘Qnoerned ind;\:vidual tilp- t!{?wa withou‘b further doclay and in

b yr‘ iﬁl;ra_ o l, .
oeodin(? 15 dams‘ ,:ta.iling which ‘the ;oi’i’ioiml

.*‘ A

‘/ . . . ’
d/d}ebmed 4o hy ‘7 x;elieved by the 0




T SIS

&0

’ionate grounds if effeoted wrthin a veriod of stay
o va".w' " )

tranefera/

."'.'

he following prooegures lel apply to

B

? proformaq

;relatives.or,eent,

grounds
' ,\‘\ I.k‘

tranaﬂers on oompaasionate
N a..; ‘

)

'ill inv"riablyfbe forwarded byitho exiaﬁang dffioe of the

z.lv:"

'to the, qompptpnt authority.

atione wéll be ontered in

" f  thG‘oompasaionate trnnsfor rogléter mgintaine&‘for eanh
A s i
prqde/poet eepnrately “by comﬁetént authority for prooassing/

et

'?dpaling auch requasts in the ordor of: reoeiwt of the requeet

! .
Tranéfera will.beedeoided by tbe“

oﬁqérned section,‘




! : ,‘.."p‘ JAERC IR
BRI

bfdught baok as pexr’ their
o the plaoe of theiﬂ families after

p L houl&;bé as far as possibie ba

they haVG put

Zehh

iy e




